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ORDER

Learned Counsel for the Petitioner states that the parties are engaged in
exploring amicable settlement and accordingly the Respondents would not be
appeaflng.

Let the amicable settlement if any, be reached. In the meantime, respondents
are directed to file the response and comply with Order dated 3lst August 2016.
Respondents are directed to appear on the next date of hearing failing which ex-pafte
proceedings shall be initiated.

Interim orders to continue.

List on 2nd November 2016.
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